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Trade with Nepal

7283, Shri Ram Kishan Gupta: Will
the Minister of Commerce be pleas-
-ed to state:

(a) whether Government entered
into a trade agreement with the
Government of Nepal on the B8th
December, 1066;

(b) whether it is a fact that Gov-
-ernment agreed for the waiver of the
countervailing charges ie. additional
duty leviable in lieu of Indian excise
duty;

(c) if so, the other details of the
agreement; and

(d) the steps taken to
the same?

implement

The Minister of Commerce (Shri
Dinesh Singh); (a) No, Sir. Trade
between the two countries is regu-
lated under the provisions of the
Treaty of Trade and Transit con-
cluded in 1960,

(b) to (d). As a result of discus-
gsions held in Kathmandu in Decem-
ber, 1966, between the representatives
of HM.G. Nepal and the Govern-
ment of India subject to certain
conditions, agreement was reached
providing for the waiver of the
countervailing charges i.e, additional
duty leviable in lieu of Indian excise,
in respect of export of certain
Nepalese manufactures to India.
Consequent upon this agreement,
import of matches from Nepal is
being allowed without charging any
additional duty, Arrangements in
respect of the waiving of additional
duty on import of certain other
Nepalese manufactured goods are
being worked out in consultation with
HMG. Nepal
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

ALLOTMENT OF SUGAR DIRECTLY BY THE
CENTRAL GOVERNMENT TO SOME
BULK CONSUMERS IN DELHI
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The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annasahib Shinde): As the House
is aware, we are allotting monthly
quotas of sugar to various States.
Due to shortfall in production, these
quotas had to be reduced twice, once
in March and then in May 1967. At
the time of making both these cuts,
we had requested the State Govern-
ments to make all necessary adjust-
ments in the internal distribution
arrangements. They were advised
that preference should be given to
the supply of sugar to domestic
consumers and effort should be made
to make as little reduction in their
quotas as possible. The State Gov-
ernments, accordingly, made a larger
cut in the quotas ef the bulk consu-
mers and a smaller cut in those of
the domestic consumers,





